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This Original Application No.1484/03 was 

ismissed for noncompliance of interim order dafed 

8.01.04. By filing M.A. No.364/04 the applicant has 

prayed For restoration or the O.A. Having perused the 

ame and upon hearing the €'unSl for the applicant, the 

i.A No.364/04 is hereby allowed restoring the Original 

: ppliCati0fl NO.1484/03. 
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Member (Judicial) 

: 	 -'-"--- 	
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Heard. Issue notice to the Respondents in the 
14 

Original Application, requiring them to file counter 

'within six weeks. 

mm- 
(Judicial) 
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T one  appears f- cu- 	•plicant nor 

he aicant is present in per;-on nor a 

r'airequest for •3dJ-ourn:rent of the n e l... 

is been macic. However, Mr. U.3.Mc*iapatra, 

i.. oresent and heard. 

i1ecl by the 

),)L(.cant beinc, aggrieved by the ordur of the 

.3pondetS de-lining t3 ca.Lry out CorrectLon 

i hiz date of birth which he hd furnished 

at the time Of his 

particu1es under 

Iiis own signatt.ue arid fin -ur print andhave 
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c.npi.L.isn f 	jears of a'e ;' 	f. 

Laking his date of birth as 5.3.37 assaeed 

earlier, 

The Respondents by piling the counter 

his  disciod that •Tbi.1 the applicant has 

cr' 	f 	this i'Liuna1 in this O.A. 

entilating his grievance as sLated earlier, 

hs has also,at 	same tine, id fied 

s.ut 7o. 24/ 	usc. Case Mo. 22/C... . 

the Court of 	hadrak on 25.1.02 cha11. 

enging the order of Respondent 7o.2 which was 

dismissed by The said learned cJ(JD),Bhadrak 

o 13..02. 	'ainst that orer of 

CJ(JD) 	 bs filed an apea1 bef ore 

Lile Additional District Judge, Bhadrak in 

iT'A Apea1 No. 62/32 ;:hich 13 still pending 

in that Ccurt 

The ti. 6r. $tandirig Counsel has 

s.bmiLted that the applicant can not be 

pursuing the naLter zlLmultanaously before 

LwO judicial forums and,.Lhat view of the 

a.tter, this O.A. deserves to be disnissed. 

Ha'in; 	i1 	 .jL 

Cuel,  

raised by him is justified and accordin9ly 
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